©,
CENTRAL ADMINISTRATIVE TRIBUNAL PRINCIPAL BENCH
RA_No'H 34/2001 3
IN
0A Nod "2261/2000/ ,
New Delhi: this the /2~ 4 day of MAY L2009
HON'BLE MR,S.R.ADICE,VICE CHAIRMAN (a)%

HON *BLE DR.A.‘\IEDA\IALLI‘;‘ Member(:l)

Mange Ram GUptaf

S/o Late Shri Tika Ramy
R/o D=673, DIZ Arealy
Gle Markat"‘

New Delhid

uorklng as UDC,
Govtd of Indla Press,
Minto Road

Neu Delhi~2 Review Applican t
‘Versus

Unlon of India¥

through its Secretary,

Ministry of Urban Development & Povertyq
Allevatlonf ]

Niman BhauanFj

New DBlhlJ11q

27 Directorate of Printlngﬂ
through its Dlrector"
Ministry of Urban Deve10pment & Poverty.
Allevation, ‘
Niman Bhdgany
New Delhi=6,

3¢t RS Uadhua,
Manager'y
Dvutsdof Indla Press,
Minto Road,
New Delhi=2 Respondentsq

ORDER(BY CIRCULATION)

Perused RA N3 54/2001° sesking fevicu-of the
Tribunal's-order dated 193272001 in OA No'si2261/20003

2.4 In OA No2261/2000 applicant uho is a Group 'C!
employee in GDE Press % Minto Road, impugned respondents?
Memo dated,4§beODO(AnhexupeeEjvto.the 0A) initiating
disciglipary_pxoceadings,against,him and order déﬁed
1991052000 (age 19 of the OA) appointing the presenting

/7

offlcer*




i

(©

3. The main ground for challenge in the DR uas

that the Manager I Press was not applicant's
disciplinary Authority and was thersfore not competsnt

to issue the impugned order‘ira

43 ~ Under Rule 1:3(2) CCS(CCA) Rules a disciplinary
authority competent under these rules to impos any

of th:;&gnalties specified in Clause (i) to (iv) of
Rule 11, may institute disciplinary proceedings against
any Govts servant for the imposition of any of the ;na/ﬂ‘
penalties specified in Clause (v) to (ix) of Rule 11,
no tui thstanding that such disciplinary authority is

not competent under these rules to impose any of the

latter penal ties“z.;'? b'

53 During hearing of the OA respondents ' counsel
had invited our attention to Ministry of Urban
Development Standing Order No'#559 dated 14699
issued pursuant to Rule 12(2)(b) cCcS(CA) Rules
empouwering the manag‘er‘i,-fj. GJI b’ress Minto Road to

impose any penalty specified in Rule 11(1) to (iv)

in reSpectAof‘ GrOUp.;C‘; and Group 1t employess of

the aforesaid Press%i

6 o/ Under the circumstancﬁf"?by_virme of S:OTNO.Q1 559
dated 196499 read with Rule 13(2) CCS(CCA) Rules , the
Manager, I Press Minto Road is competent to initiats
disciplinary proceedings for a m%or penal ty under

Rule 14 ccs(cca) Rules as has been done vide impugned
order dated 4s8:2000%

— A

74 The order dated qu.‘g.“'ZOOQ,doas not warrant

any revieu‘éj RK dismissed.
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( DR.AVUEDAVALLI ) (S.RGADIGE )
MEMBER (3) VICE CHAIRMAN(R) .
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